HIGH COURT OF HIr WAL PRADESH AT SHIMLA

s o

— No JHHC/Admn,16/1¢ 74~ Dated the 10th March, 1999
MO S ICATION
In exercise of th: powers conferred by section 25

of the Himachal Pradesh Courts Act, 1975 (Aot No.23 of 1976)
re-i with section 477 of the Code of Criminal Procedure, 1973
(Act No.2 of 1874), the Hor'bla High Court of Himachal Pradesh
with the previous approval of the State Govt., is pleysed to
make the following rules, regarding the grantof licence and
conduct of Petition Writers in Himachal Pradesh:-—
PART = I - GENERAL

Short 1. (1) These rules shall be called the High

title,extent Court of Himachal Pradesh Petition

and Writers (Grant of Licence and Conduct)

commancement , Rules, 198%.

(i1} These rules shall apply to the P~tition
writers practising in all the Courts
including the Gram Panchayats in Himachal
Pradesh. )

(ii1)  They shall come into force on their
publication in the official Gazette,

! DefinitionS.
2, . In these rules, uniess otherwise suggested

by the context,

(a) ‘Chief Justice' means the Chief Justice of
the High Court of Himachal Pradesh.

(b) 'Court'! means any Civil, Criminal or
Revenue Court including a Gram Panchayat,

(e) ‘District Judge' means the District and
Sessions Judge of a District as defined in
Section 2(a) of the Himachal Pradesh Courts
Act, 197s,

(&)  'High Court' means the High Cout of

Himachal Pradesh.
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Practice as a

Pitition Writer,

Writing of
P =t i tiOI’l -

4.

— -

'Petition means a document writt®n for the
purpcse of being presented in a Court and
includes pleading and memorandum of appeal ,
'Registrar' means the Registrar of the High
Court and shall also include the Registrar
(Vigilance),

The words '"R.vinue Oifficer', 'Revenue
Office and 'X :wenue Court' used in these
rules shall »ive the same meaning as
assigned to these words in the Tenancy Laws
of the Stat. of Himachal Pradesh for the
time beinc ‘n force,

'To practicc as a Petition Writer' means to
write petitions, as defined above, for hire,
and incluces the writing of a single
petition for hire,

PART - Il - LICENSING OF PETITION WRITZRS

No pzrson shall practise as a Petition

Writer in Himacha2l Pradesh unless he has peen duly

licensed under traese rules,

Provided chat these rules shall not apply to
any advocite or Pleader in respect of a
Petition written for presentation to 2 Court
in which he is qualified to practise,
whether such petition bes written by himself
or his Cl:rk or on his behalf, provided

that in the latter case it is signed by the
amployer, ’

No petiticon shall be received by a Court of

an Officer of & Court unless it is written by the party

or his recognized agent, or by a legal practitioner

(except in the casez of Panchayat) or by a Patition

Writer, except in ths case of an application filed by

an accused person in custody provided the name and
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- status of the person writing the document

appears on it, A legal practitioner's Clerk
may write such petition on behalf of his master

provided that it is signed by the latter,

Number of 54 The numbir of licences granted under
Licences,
these Rules shall L in Accordance with the
scale fixed by the istrict Judge, from time
O time, according to the volume of work at a
particular place;
Zxamination 6. ' No person shall be licens=d to
comrulsory,
practise as a Potit on writor unless he has

qualified the exai’nation prescribed under

these rules,

~Imonsing of 7 Notwitnstanding anything contained
CoLlrad Court
croioials, in Rule 4 above, the High Court may license any

PECSON as a Petition Writer, under those rules,
if & person so licensed has held in thz High
Court or any other Court subordinate to it,
any post by virtu: of which he may bea
considered to have gequired sufficient
eXperience in petition writing and legal
procedures,
Qualifications, 8. No person shall be licensed as a
Petition Writer under these rules unl.ss he:s
i} is a permansnt resident of the
district where he wants Lo
practise,
ii) has passed at least the matriculation
or the Higher Secondary Examination
or equivalent examination of any

recognised University or any
contd, ..



-
.
[

Dis-cuzlifications,9.

i
recognised Board of School Education,
has attained the age of 21 years on the
date on which he is licensed.

Ne poerson shall be liconsad to prastise as

.

a Petition wWriter i€ hosw

i)

i1)

NMotification 10,
of vacanciss,

number of vacanci.

-

is a Government servant or a quasi-
Government 3.rvant or is =ngaged in any
remuncsrative arofessisn or trade, or

1s in service of any lagal practitioner
a8 2 licensed Clirk nor any person be so
licensed within six months of his
Quitting the service of the Laegal
Ppractitiosners or

has been declared as = tout, or

has been convict:d for a Criminal offence
involving moral turpitude; or

has buen removed from the Government or
quasi-Government service or from the

5

service of a Local body on grounds of
misconduct.,

The District Jui~. shall notify the

suition writers to be

tilled with the noam oo v ho staticn whare such

vacancics exist hy 7 dation of 2 notice o

this effuct on the n -
such other place(s)

appropridte and shal .

icw board of his Court and
ich he may consider

praescribe the date within

which such applicat . .ns should reach his office,

A person detirous of being registered as

Tonliocation 11,

o dndssion .

oo 4 licensed petitionsr writer shall apply in the
ML i rion,

preseribed form (Arnexure 'A') to the District

contdy .
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cossing of
P ilostions,

-5
Judge of the District in which he wants to
Practise as a Petition writer for being admitted
’

to the exemination to qualify himself for being
licensed as a Putition Yriter,and the 2polication
shall be accompanied By the following documents :—

i) two lat. v - samert sixe photographs
Aduly attested by th: “ gistrate First Class or a
Gazetted OFfficoer,

ii1)  Coertifiest . of the University or Board
regarding academic oo tification;

11i) Date of I rth Cortificate,

iv) Charact.: certificat. from the
Principal or Headm: “or of the School-last
attended or a Cazet-od Cfficer of the Government
of Himachal Pradesh,

v) Certificate of bonafixe residence in
the District concerned,

vi) A certilicate of good conduct from
his last explover -ith the date when he Loft his
exployment, if any,

vii) A decl:- ti.n that tho applicant has
never bewen convictel of a criminal of fence or
ramoved from Goverrment, quasi Govarnment or local
boedy service,
1z, The District Judge shall scrutinise the
apvlications ond 17 he is satisfied that the
candidate is duly cualifioed for being admitted to
the examination shkall cause the applications to be
entered in the Register in prcscribéd form

(Annexure B).
CONtEd,y vy e



;Lifﬂing of
XTiiition date,,

Procedurs and
Syllabus,

Cuestion paper,

Holding of
examination,

i3, The date of ¢xamination shall be notificd
by the District Judge 15 days before the date fixed
for holding the eXaminations te each such
applicant whose dpplications have beean found to be
in order by registered post and it shall alsc be
displayed on the notice poard of his Court,
14, The candidate shall pe examined in the
subjects detailaed below or such subjects as the
High Court may, from time to time, notify to the
District Judge:-

(1) Drafting of bPlaints, written statemonts

and applications cte, in accordance with

thae provisisn of C.P.C. with spocial
reference to the following ActS:tm

(1) Transfer of property Act,

(2) Indian Rugistration hct,

(3) Court Fee Act,

(4) Stamp Act,

(5) Limitation Act,

(6) Himachal Prad.sh Land Revenue Act,
(7) Himachal Pradesh Tenancy & Land

Reforms Act,

(ii) Drafting complaints in criminal mattors,
atfidavits, bail-applications cto,

15, The District Judge: will set ono question
paper to test the practical knowledg.: of the
candidates in drafting “lewcings and applications
“tC, and the paper will ... of such duration and
such marks as he may, rom =ime to time, dotermine,
le(a) The examinaticn will be hoeld aﬁ the place
notified by the Distr -t Judge and shall be
conducted in such ma.:r as he may from time to time
sresaribe,

(b} The examiner shall be appecinted by

the District Judge, if necessary,
contd,,,
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(c) The result of test and the marks
obtainced by the candidatcs shall be duly
tabulated in the registermaintained by the
Distriét Judge under Rule 12 above,

(d) The reéuit of the successful candida;e
shall be communicated by the District Judge by
registered post in prescribed form {annexure 'C*Y)
at the address given in the application for
corraspondenca,

(¢) The list of successful candidates
shall maintain by the District Judge strictly in
Accordance with the merit.

PART TIL ~ GRANT, RENEWAL, SUSPENSION
OF LICENCE,. _

Grant of 17(a) A successful candidate shall make an
licence, »*
application to the District Judge for the grant

of licence in the prescribed form {Annexure 'D'),
(b) The District Judge, after verifying sshe
application({s) from the register of applications
for eXamination, shall crant licences in the
prescribed form (Amn-utro B) in accordance with
the merit 1ist maintainzd under Rule 16(e) above.

Notes

1) 1f the nurbor of successful candidates

for grant =f licences is more than the

number of c:xisting vacancies, the
licences will be granted in order of merit.

If twec or more candidates have the same
merit in the list of successful
candidates the senior in age shall have
the first prefersnce in cobtaining the
licence.

e
[N
R
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il fae-
ooy of
w Writersas

Conditions on
which the licance
remains in force,

S ~cion and

L F10n.

—F-
i2, A fee of Rs,'. /= shall be charged for each
licence on enrolment, Such licence shall remain
valid only uptoc 30:th day of December in each year
and willbe renewed between the Ist and 31st of
December, on paymeat of renewal fee of ks,5/—,

Fee in all cases will be payable in Court—fee
stamps. Licences issued shall be entered in the
Register to be mair ~2inad by the office of the

District Judge in prescribed form (Annexure 'F').

19, A licence granted-to a petition writer
under these rules ill authorise him to practice
as such during its currency, until -
i) its operacion is suspended by en order
made under Rule 20 or 22 below or upon

surrender of licence; or

ii) licence is revoked or cancelled under
Rule 35,

20, Zvery licensed petition writer shall,
between the first and thirty first day of July of
cach year, produce or if he ordinarily practises
in a Subordinate Court, forward through that Court,
his licence, for the inspection of the District
Judge, A note of such proluction and insmection
with the date will be entered on the licence., If
a petition writer fails to comply with this rule,

his name will be posted on the Notice Board of the

court in which he ordinarily practiscs, with an order

that the operation of his licence is suspended,
and that he will boe liable to panalities if
found practising whilst such order of

suspension is in force,
COntde . e



Provided that {f @ . petition writer produces
his licence for inspection at any time within one month
after the expiry of the due date and if it be shown to
the satisfaction of the District Judge that the failure
Lo produce the licence within the appointed time was
due to unavoidable cause, the order of suspension may

be withdrawn subject to a wharge of late fee of Rs,5 /-

Transfer 21, No licensed putiticn writer shall change his
of place
of place of business either wothin or outside the district
business,
tor which licence is grant .. save and excapt with the

previous approval and sanction of the District Judge
and subject to vacancy beicy cortified to be in
existence by the concernad District Judge at the place or
district to which ths transier has heaen sought,

Provided that it shall be within the discretion
of the District Judge to transfer any petition writer
from one place to another within the Sessions Division

ior reascns to bae recorded,

Lieon 22, If a licensed petition writer loses the
Lost or
damage:l, licince granted to him under these rutes, he may apply

to the District Judge concorn.d for a duplicate licence,
The application shall be made in writing supported by an
affidavit and shall be presentad by the applicant in
person. The District Judge, if satisfied that the
criginal licence has been lest, shall on payment of
requisite fee as provided in Rule 18 by the applicant,
cause a duplicate licence to be issued in the same form
and bearing the same date and number as the lost licence

and shall cause the words "DUPLICATE LICENCE" to be

contd. ..



- e

enfaced thereon within the date of issue ang shall sign
such enfacement,

Note: If a ljicence is dam ‘ged due to any reason,
it may be replaced in the mannar haretofore
provided in the cas: of the licence being
lost., However, the damaged licence shall be
Surrendered to the District Judge alongwith
the application for duplicate licence,

PART TV — _UNDUCT OF PETITION WRITER

23(1) Every petition writsr licensed under the

.'w;ned foregoing rules shall keep only one register for each

iy g,

JM;}MLDncalendar Year in the prescribed form (Annexure Gt
and shall enter therein every petition written by him,
Blank spaces shall not be loft by a petition writer in
his register. 3hould one SCCUr, the petition writer
shall forthwith have it can~elled by the Presiding
Officer of a Court nearest to his ordinary place of
business. Before the close of each year the register
shall be inspected by the principal Judjicial Officer
and in his absence by the Revenue Officer at the rlace
for which the licence is held, The register shajil ke
irneected by the Senior Sub Judge at the District

Headquarters,

mTloh (11) Every petition writer working at the

“ewrs. District Headquarters shail perscnally deposit, and the
petition writers working outside the District Headquarters
shall send their registers through the Subordinate Judge of
the arca for being deposited, in the Record room of the
District Judge concerned within one month after the
eXpiry of the calendar year, TIn case a petition writer
tails to deposit the register in the record rocm of the

District Judge within one month of the expiry of the

contd, .,
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calendar year, he shall 2 his licence susvended

and in case of thae Regis . wr not being deposited within

the next three manths arvzr the expiry of tha ono month,

referred to hereinfore, -he licence shall be cancelled,
Provided that ne: 2ction under this Sub=rule

Shail be taken without eording an opportunity to the

petition writer to show T luse,

24, Every licensad petition writer shall at his own

expense provide himself with ap official seal carrying

th2 details given below ond Such sea#l shall be put by

him on cach document writien by him,

(i} Name of the Sotition Writcr..............
(ii) Licence numbcr..................y........
(111) Date.....................................
(iv) Foes Chﬂrgcd...................--....-...
Manner of 25, Every licensed petition writcr in writing
drafting
retition, petitions shall confine himself +to expressing in
plain and simple language, such as the petitioner
can understand and in a ¢omeise and proper £orm,
statements andg objects of the pPetitioner and shall
not incorporate ony argumont or quotation from a law
Report/Book or refor to any decision not desired by the
petitionaer to be so inforporated.
Coolretion 26, Every licensed petition writer shall record,
i - v ade on
S0 Lition  at tho foot of cvery petition written by him, a
by L
plt;tion declaration under his signature, that to the buast of

writor,

Signatures,
seal etg,

his knowledgw: and belicf, the petition exprasses the
true meaning of theo petitioner and that its contents
have boean fully explained to the petitioner,

27, Every licensed petition writer shall Sign and

. 3 .
. a _)r]tQ LI ST
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Put 2#5 OfflClal szal on eve
him and shall ant

Register and the feo chargo:

Bar on 28, No licenscd Petition
employment

Oof other petition tec, or cause a
persons

to write & person who is 1ot a licon

petitions,

Writing 29, A licensed setiting -
UNn~-neoesse—
ary instigate Any person to an:

Petitions,
himself or by dny other 11~

any petition which he knows

Fee to bo No 11-ensed petitio

charged,

3,
fees at more thap tho rat.. s
bPrescribed for the purpos..

nition 31, No licenced petit:

10

.é%#

ey petition written by

Cr on it the serial number of the

1 for writing it,

writer shall dictatao
:tition to be written by,

© 1 maetition writer,

iter shall not
tC be writtan by
nsaed petition writer

O be unnecessary,

writer shall charge
fixed in the Schedule

in these rules,

"n writer shall charge

writer shall not acoept

for the

L O revenuc case, other

shall mean a son,
mother,
Eetition

& the
28 of  payment from a bPetitioner on successful conclusion
: “tion
o of a litigation in connection with which he was
Contolbute
funizs for employed,
this purpose,
Mukhtiarnama, 32, & licensed petiti -
any MUKHTIARNAMA, whether General Oor Special,
conduct of any civil, ceri.u.
than a case in which he himself or his near relation
is a party,
EXPLANATION: "Near Relation"
daughter, wife, tather,
brother or Lister of thu
erts_.r.
z?r: nider 33, Every licenced Petition Writer:—
Lo Tii g N .
T i} who resigns; or

il) who

service of legal pr

enters Governmoent sarvice or the

Actitioner; or

contd, ..,
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iii) whose licence has been suspended, revoked
or cancelled under those rules,
shall, forthwith and not lotor than within a week from
the date the order of suspension/cancellation and/or
T.vocation is scrved upon him, surrender his licence

to the Court of District Judr-,

Struzking 34, Every ¢:ition writer -mo gives up practising
0ff the
nanme, @8 such for over two years s 511 have his name struck

Off the register without any notice to him,

wolacion/ 35, 4 licence issued unic- these rules shall be
1 2lation
“- - tenaz, lieble to be revoked or cancelled by the District

7w

g of

Judge if the petition writ.oorea
i) is habitually iregular in attending
the court or g« .erally remains absont

during court hwars; or

e
[

has remained aksent from his headquarters
for more than wzek without surficient cause:
or

iii) has been declz -d a tout; or
iv) has been found Jquilty of eabetment or
participation ‘s apy 1llegal transaction or
untair dealings; or
v} has been found gﬂilty Of disobedience of any
Lawful order; or
vi) has participated in any seditious or disloyal

movemaent; or

vii) has been found guilty of conduct unbecoming of

a petition writaers or
viii) is found to hove t mpered with any

court record:s or

contd. - % v 9



Entry in Court/
office,

iTasility to
Ul under

25,

-14-

ix) habitually writes petitions contrary

to rule: 25 containing irrelevant matter,

or which are informal or othorwise Objectionablas

or
x) uses disrespoctful, insulting or abusive
language ir ©.  -.urse of his business as
petitidn writ.r: or
xi) is found to % unfit to practige as a

petition writ = by reason of any
fradulent or improper conduct in the

discharge of is duties; or

xidi) is convicted of a2 criminal offence

involving mcral turpitude; or

xiii) 1s found to have charged excessive amount

for writine cetitions: or

xiv) is found tc nave acted in violation of

any of thes . rulegs,

Provided t-t noiorder of revocation or
cancellation shall %e passoed before affording an
opportunity to the netition writer to show causa,
36, No petition writer shall, without the
permission of Presiding Officer of the Court,
enter the Court or its office in which he is
practising.

37« A person who practises as a petition writer
without obtaining a licence under these rules or
while the licence is suspended or has not been
renewad shall be lizble for being proceeded against
in accordance with thzse rules,

Contd, eu.e



Lmwrite a

Order to
Dot ition,

Crd:r prchibiting
practice,

-15=
38, 4 Court may order a licenscd petition
writer to rewrite at his own cost any petition
written by him in contravention of rule 25 or
which is illegible, obscure, prolix, or contains
any -. » lrrelevant matters or

mis-quotation or is Aus to anyother cause objection-

able and may record note on the licence to this

Fh

cffact,
39, i) A District Judge may, for wny
sutficicent cause to be recordsd in writing,
under his signatures, prohibit any petition
writer from practising as such,

i1) Every order of prohibition passad
under this rule shall be communicated to the
Court other than the Court of District Judge,
where the petition writer had been practising
and such court shall forthwith endorse the
substance and date of the order on the
licence undar its own signatures and seal,
40, Any person who practises as a petition
writer contrary to th. “rovisions of these Rules
or whe fails to obey th. srders of competent
authority passed under rule 28 above, shall e
liable to a panalty n-t exceeding Rs,50/= which
may be imposed by th. District Judge., In case a
person fails to pay - o panalty or any part thereof,
which may be impose wioler this rule, the same shall
be recoverableas ar:.ars of land revonue through
the Collector of th. District cconcernced from the

CONTEdy v o ens
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Qs

Incuiry and
triai,

L rLars
VI B 1’:)
o3 ed on
1. oenos,
Appeal,

ztant to
imose punalty,

..-16...

S h r immovabl o Provperty, or both, of the
defaulter in accordanc: with law governing recovery
©f land revenus from time to time,

41, Any breach of rules or other misconduct
punishable undar thes: rules shall be cognizable

by the District Judge under whom the petition
writer concurned holds his liconos,

42, Subject to the provisions of rule 41
the District Judg: pay tate cognizance of any breach
Of rules or other misosnduct punishables under these
rules either on his nun moticn, or on the ranort

or complaint of any othoer court or parson and may
after such inquiry =25 Lo {2y consider necessary,
impose on the person charged any penalty

prescribed by thess rules

e

Provided that no order under this rule
shall be passed against any narson unless he is
given an omportunity to show cause,

43, Every order passgd against a petition
writer (including any warning given in lieu of
penalty) shall be reccorded on the back of his
licence by the District Jidge and the Register

(Annexurs '¥'),

44, An anseal =00l lie against any order
passed under th:ese il 20 theChizf Justica who
Mmay pass such orders o . deuoms fit in this
be,
half,
Provided ¢ 2t the petition of aopeal

shall be submitted €. the Registrar by tl.e

Contd.....
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Bar to wngage
2 counsael,

Resicduary
POwWGrSs,

Repeals and
savings.,

‘,Oilvl.‘

aggrieved setition writer through th: District
Judge concernad within a Deriod of 30 days from
the date of tho impugned ordaer, The District
Judge shall submit th: same to the Registrar
within 30 days of rec:ist of the oetition by

him alongwith his owvn conment s and the records

pertaining to the L. . . ordar,

45, No petib” sriter shall be osermitted to
SNgage a Counsael bt 2¢ himself in any
proceeding under th Tules,

45, Nothing the.su rules shall be deomed

to affect the vower: 2 the Hon'hle the Chief
Justice to make sucs ordaers from time to time

@5 he may deem fit - regard to all matrors form i
part 5f the subject matt.r of thase rules and all
matters incidental -~r ancitlary thersto not
specifically provided for herein or in regard to
matter as have not bHoen provided for or have not
bzaen sufficiently wvrovided for herein.

47, - The Chicf Justice may relax any of the
provisions of thes rales at any time if he is of
the opinion that such provisions work undue hardship
Lo any one govern:’ by those rules,

48, Subject to the srovision made horein-
below the rules ¢ incd in Chapter 17-B of th.
Punjap High Court 21l .:s and Orders, volums I and

in Notification No, J-79=57/48, dated January 18,
1949 of the Judiciasl Commissioner, Himachal Pradesh
shall stand ropealoc so far as they ap:tly to the
High Court of Himachal Pradesh on and with offect

from the date thos . rules o me into foroe,
Contd.. .
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Provided that the Petition Writors
already Aractising 2s such in Himachal Pradesh
under the eXisting rules and orders shall b
deemed to have boon Licepced unc'er these rules
and shall be governed in futurs by the praesent
rules,

Provicded furth r that the Petition
Writers already practising as such shall anply to
the District Judge in acosrdance with these rules
within a pariod of 30 days from the date of their
publication in the of{icial Gazatte to be enrolled

A5 such under thoese rules in relaxation of

Rule &,
BY ORDSR & T ~0URT
REGISTR R G3IN3RAL
1T . RO, ChAl-i e 451 1o 2
D0y Lo vl Loge
ia The Speci 1 Secretary to the Hon'ble
Chi=zf Justice High Court of Himachal
Pradaesh,
2, The District & Sessions Judge (Rules)
High Court of H,P.,Shimla-i,
3. The 3ccor.tary (Law) Government of H,P,
Shimla~7,
4, The 3ccr:tary (Home), Government of
H.P, 3h'mla.,2,
S All the Judicial Officer(s) in
Himach .l Pradesh,
6. The ~2dl, Registrar.,s! High Court

of H.,P, Shimla=1,

COntd. s 80 2 a



10,

1%,

12,

13,

14,

-

The President, High Court Bar Assoclatioh
Shimla-l.

All the Prosident(s) Rar Association(s)
in Himachal Pradesh,

All the Dy. Registrars/sssistant Registfars/
Court Scorstaries/Secrataries/Readers/
superint=ndents, High Court of H.P.
Shimla~1,

The Chief Librarian, High Court of H,P
& Editor I.L.R (H.P Series) High Court
of H,P, Shimla-l, :

P.3s to Registrar General/Registrar
(Vvigilance), High Court of H.P,Shimla-1,

The Controller of Printing and Stationery
Department, H,P, Shimla for publication

in the Himachal Pradesh Rajpatra with

the redguest that one CORy of the publication
be endorsed to this Registry.

Guard f£ile,

Dealing Hand in the Acmn, Branch with
6 spare cowios,

[



S.WNo,

1

lll.o.tlnl..lt.t.-ubul-nc-.o-o

1.

S

NO

OTE:

(

e

)

| o ,I‘Q!Ia coon Wil d . gi.%

e : fils Tl

SCHeEDR

Naturu DL uocumbnt

2

Pleadings or memorandur £ appeal in
money suits,

“Lezadings, memcorandum o appeal,
in land and unclzssificd suits,

Migczllaneous applications
Criminal complaints
Lffidavits

Application and bail bonds including
affidavits

Appezal or revision from the order
of Magistrate

Appeal or revisicon Iroan thioe order
of a Revenue Oifficer,

Rs,10 /= f£or
3 page=s or

AL L B L R I B R R O B T N L I I R B

The

l 52
numbaer of pages

T

Bs. 2/= poer additie~

onal page

R510/= f£or the

3 pages or
numh.ar of ©
RS, 2/'= per ad
onai Pago.
P, 4/~

R$ o6/~

Rs, /=

The above schedule is not exhaustive and is meant
only 4as a guide to petition writers. For those cases
not coverasd by this 3chedule, the rates may be fixed

by the District Judges from time to time

The charges for acditional copies of pleadings,

apclications, petitions and documents etco,
Rs, 1/- per page.

shall be
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Form of apslication

1, Name of the applicaont:

. Father's name:

3. Date of birth:

4. Qualificati ns:

5. rPlace of residoence:

6. Place at which the appiicant
wants to oractiss as a

Petition triter:

7. Thz language (s) with hi-h the
asplicant is acguaintoec:

&, Present occujnation, if & .y:

9. Permanent address of th
applicant.

10, Address for correspons oo

Signature of the
Datgie applicant,






